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ASSAM ACT NO. XVII 1995 |

(Received the assent of the Governor of Assam
on S5th July, 1995)

THE RABHA 1;{&0{395 AUTONOMOUS COUNCIL
/\CT

to provide for the establishment of an administrative
authority in the name and style of “ASSAM RABHA
HASONG AUTONOMOUS COUNCIL” and for certain
matters incidenta] thereto and connected therewith.

Preamble.  Whereas it is :expedient #o provide for the
establishment of a Rabha Hasong Autonomous
Council within the State of Assam with maximum
autonomy within the framework of the Constitu-
tion, comprising of the satelite areas of Village
Councils formed out of blocks of contiguous
revenue villages, Yeach having more than 50%
population of  Rabha community,” without
having any compact area for social, economic,
educational, ethnic and cultural advancement of
the Rabha community residing therein.

It is hereby enacted in she Forty-sixth Year
of the Republic of India, as follows :— .

CHAPTER-I
PRELIMINARY

Short title 1. (1) This Act may be called the 'Rabha

e xtent and,
bt Hasong Autonomous Council Act, 1995. F—
L}

ment, : liy |

(2) Tt shall ex#tend to the Rabha Hasong
Autonomous Council Area. ot 5 s

(3) It shall come into force on such date as

the State Government may, by notification in the

Official Gazette, appoint and different dates-may

be appointed f01 different provisions of the Act or-

different areas, . .

iy,
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Definitions.

2. In this Act, unless the context otherwise
requires,—

(a) ‘bye-law’ means the bye-law framed by
the General Council; :

(b) ‘Constitution’ means, the Constitution of
India;

(¢) 'Constituency’ means a constituency re-
ferred to in section 48;

(d) ‘Council Area’ means the Rabha Hasong
Autonomous Council Area;

[ Sol) X o Hryans ”

(e) *Executive Council’ means the executbive
body of the General Council of the Rabha Hasong
Autonomous Council constituted under section
3 (3) and 24;

(f) ‘Elector’ in relation to a constltuencv means
a person whose name is entered in the electoral

roll of that constituency;

(g) ‘General Council Fund’ and “Village Coun-
cil Fund’ means the funds constituted under

section 61 ;

(h) ‘Government’ means the State Government
of Assam;
(i) ‘Governor’ means the Governor of Assam;

o —

4L

(j) ‘General Council’ means the General Coun-

cil of the Rabha Hasong Autonomous Council

referred to in section 3;

rr F: o oty : T 4 ‘r -'"" F.sn“ﬁ'ﬂw “"-—rl“"#:}-t. ”m&;’;
(k) -‘Gaon Panchayat’ 'Anchahk Pan=, =8

chayat’ and ‘Zila Parishad’ have the same of 199%4.

meaning as defined in the Assam Pancha-

vat Act, 1994;

(1) ‘member’ means a merﬁber of the Village

‘Council or the General Council or the Executive
. Council, as the case may be;

i \

(m) ‘Municipality’ hag , the, same Assam,

‘meaning as in the Assam Munlcrpal Act, of 1957.

1956; S BRCEPE
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(n) ‘notification’ means the notifieation issued
under this Act;
(o) 'Official Gazette’ means the Official
Gazette of Assam;
(p) 'prescribed’ means prescribed by rules
made under his Act;
x (q) 'satelite area” means the area of different

/%W""““"Q‘fQ revenue villages;

Ve 27 (r) ‘Village Council’ means she Village Coun-
il cils referred to in section 4; and
(s) *Village Council Area’ means the area
declared to be the area of a Village Council by
the Governmenti by notification in the Official
Gazette.

I’;ﬁh‘;{&ﬂg 3. (1) ‘There shall be an autonomous council

nomous

to be called the Rabha Hasong Autonomous Coun-

Council: ¢j] within the State of Assam comprising of the

Village
Councils

areas of the Viilage Councils as may be specified
by the Government by notification in the Official
Gazette.

(2) The Rabha Hasong Autonomous Councii
shall have maximum autonomy within the frame-
work of the Constitution.

(3) The Rabha Hasong Autonomous Council
shall have a General Counci] and an Executive
Council as provided hereinafter. .

! LR 7

4. (1) There shall be a Village Council for
each block of villages, each village having 50% or
more Rabha population. pp

(2) Each Village Council area shall consist of
approximately 6000 to 8000 population.

(3) For the purposes of sub-section (1) above,
there shall be as many Village Gouncils as may be
specified by the Government by notification in
the Official Gazette. o _

- 2
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Term of
Office.

Resignation
of members

of the
General
Council.

7. (1) The term of office of the General Coun-
cil shall be five years from the date of the first
meeting as appointed by the Government after
the election of the members , unless dissolved
earlier under section 68.

(2) Notwithstanding anything contained in
sub-section (1) above, the Chief Executive Coun-
cillor or the Executive Councillors shall cease $o
hold office as such forthwith if he, for any reason,

ceases to be a member.

(3) Notwithstanding anything contained in
sub-section (1), the Governor may, if he is satis-
fied that circumstances so exist which render the
holding of the election, as provided, impracticable,
extend the term for a peéeriod noi exceeding one

year.

8. (1) Any member of the General Council
may, at any time, by giving notice in writing
addressed to the Chief Executive Councillor, resign
his office:

Provided that in case of the Chief Executive
Councillor, the notice shall be addressed to any of
the Executive Councillors.

Fanm = s,

_(2) Such resignation shall take effect from
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——

5%%’31, % 7. (1) The term of office of the General Coun-
cil shall be five years from the cdate of the first
meeling as appointed by the Government after
the election of the members , unless dissolved

earlier under section 68.

(2) Notwithstanding anything contained in
sub-section (1) above, the Chief Executive Coun-
cillor or the Executive Councillors shall cease %o
hold office as such forthwith if he, for any reason,
ceases to be a member.

(3) Notwithstanding anything contained in
sub-section (1), the Governor may, if he is satis-
fied that circumstances so exist which render the
holding of the election, as provided, impracticable,
extend the term for a period not exceeding one

year.

it e 25 8. (1) Any member of the General Council
of the ~ may, at any time, by giving notice in wriking
General o ddressed to the Chief Executive Councillor, resign

Council, -
his office:

T A Y Tt
e ot 2 -

el

Provided that in case of the Chief Executive
Councillor, the notice shall be addressed to any of
the Executive Councillors.

(2) Such resignation . shall take effecti from
such date as specified in the notice or if no such
date is specified, from the date of its receipt by
the office hearer addressed.

Rawhvl 9. (1) The Chief Executive Councillor or the
Cloneea Executive Councillors or any one of them or all
ouncll. " of them may be removed from office by a resolu-
tion carried by a majority of the total number of

the elected members at a special meeting of the

General Council called for the purpese upon a
requisition made in writing by not less than one

third of the members of the General Council. 4
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(2) The Covernment, after giving an opporiu-
nity 1o an elected member of the General Council
to show cause against the action proposed to be
taken against him and after giving a reasonable
opporiunity of being heard, may by order, remove
Him from 1T1e ufﬁce it he-
rim WE b p "- i oA T .

(&) aﬂer his election, s convieted hy a
criminal coury of an offence involving moral turpi-
tude punishable with imprisonment for anv perior
exceeding six months, or 1

lTﬁ ﬁ*@: i A%yl - Y ¥ ‘
(b) incurs any of she disgualifica’irns men-
.V‘ tioned in section H4 afier his election as memher
of ‘the General Council. or
i FRFw e < T T Y =

(c) is ahsent. from three consgecudive meetings

of the General Council. |
TRV 7 MR AT - T T - R e e
(3) Any member of the General Council who
is removed from the office under sub-section (?)
above, may within thirty davs from the date of the
order, appeal to such Judicial Authority as the
Government may vprescribe and the authoritv o
prescribed after admitvine an apneal may, after
complying with the normal and  fundamental
principles of judicial proceedings. pass such order
or orders either confirming or modifying or setsina
aside the order appealed against and pending
the final disposal of the appeal mav pass such odher
interlucatory order or orders including stay of

"‘ operation ~f ;he order appealed against.

| v TN VO T R T
(4) The order, passed, by the Judicial Autho~
rity referred to in sub-section (3) above, on such
appeal shall be fmal

bedis g ww = UPCERDTEARS e
Jel S T wwwwm T TR
Sﬁ:n’;fé ~es 10. (1) The Chief Executive Councillor and

andlother the Executive Councillors shall be wholetime fun-
emoluments, \tinnaries and shall he paid out of the General
council Fund such salaries and allowances as may

be prescribed. . 3 oL T

| Qe
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(2) The other term and conditions of service
of the-Chief Executive Councillor and the Execu-
tive Councillors shall be such as may be prescribed,

E}li}ffan‘;?es 11. (1) Where the office of any member falls
vacant by reason of his death, resignation, removal
or otherwise, the wvacancy shall be filled up by
election in accordance with the ptovisions of
this Act and the rules framed thereunder :

N

-

Provided that any vacancy in the office of the
Chief Executive Councillor or the Executive Coun-
cillors shall be filled up by the General Council
by electing a member thereof in the manner
prescribed for the election of the Chief Executive
Councillor or the Executive Councillors, as the
case may be.

(2) Any member elected in accordance with
the provisions of sub-section (1) ahove, shall hold
such office only for the remainder of the term of
the General Council cr the period extended under
sub-section (3) of Section 7.

':3}"" T 2
il ]2 (1) The Chief Executive Councillor shall—
e (a) be responsible for the maintenance of the

Chier Exe- records of the General Council;
cutive Ceu- E‘lﬁr w' R
acillor. e ~

(b) have general responsibility for the finan-
cial and executive administration of the General
Council;

(c) exercise administrative supervision and
control over the officers and emplovees of the
General Council and the officers and employees

. whose services may he placed at the disposal of the
¥ Feneral Council by the Government:

B 3 (d) for transaction of husiness under this Act
or for the nurpose of making any order under this
Act. exercise such powers, perform such functions
and discharge such duties as may be . exercised.
performed or discharged by the Geheral Couneil
under this Act or the rules made thereunder:



-
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Provided that the Chief Executive Councillor
shall not exercise such powers, perform such func-
tions or discharge such dutieg as may be required
by the rules made under this Act to be exercised,
performed or discharged by the General Council
at a meeting ;

(e) exercise such other powers, perform such
other duties ag the General Council may, by
general or special resolution, direct or as the Go-

vernment may, by rules made in this behalf,
prescribe.

 Meeting of 13. (1) The General Council shall meet at
th%gucaffﬂal least once in every three months for transaction of

its business.

(2) The meeting of the Genera] Council shall
be held at the headquarter of the Rabha Hasong
Autonomous Council at such time as may be noti-
fied by the Chief Executive Councillor :

Provided that the first meeting of the General
Council after the election shall be held on such
date as may be appointed by the Government.

l‘?;;‘:icg ;;‘ﬁ' 14. Every member of the General Council
members ~ shall, before taking his seat, make and subscribe
before such person as may be appointed by the
Governor in this behalf an oath or affirmation in

the manner and forms as may be prescribed.

Quorum 15. The quorum necessary for transaction of
businegs at a meeting of the General Council shall
be 10 members and the decision of the General
Council shall be by a single majority of votes of the

1rlnembers present.

LRI T S

?feiﬂguca}gfg- 16. The Government may, by notification in

ral Courcil the Official Gazette, declare any place within the
Council Area to be the headquarter of the General
Council.

sund¥]
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Erctann: 17. (1) There shall be 5 secretariat for the
Rabha Ha- Rabha Hasong Autonomous Council at the head-
tong Ao quarter of the General Council headed by a Prin-

Counclly cipal Secretary to be appointed by the Government
in consultation with the Chief Executive Coudrg.qﬂ-

(2) The Principal Secretary shall be the prin-
cipal executive officer of the General Council and
all other officers of the General Council shall be
subordinate to him.

(3) The Principal Secretary shall be present
and take part in the discussion of all the meetings
of the General Council or the Executive Council or
any committee of the General Council and may,
with the consent of the Chief Executive Councillor
or any otherperson presiding over such meeting
for the time being, ag the case may be, at any time
make a statement or give explanation of the facts
and circumstances but shall not be entitled to vote
in any such meeting.

G -

(4) The Principal Secretary and the other
officers of the secretariat shall be paid out of the
General Council Fund.

(5) The term of appointment of the Principal
Secretary shall be for a period of three years but
may be extended by the Government in consulta-
tion with the Chief Executive Councillor. __ ¢ o

R V. P W

(6) The Government may appoint such other
Secretaries for the General Council on such terms
and conditions as the Government may, in consulta-
tion with the Chief Executive Councillor, deter-
Injhe. o

oy

(7) The Government may, in consultation
with the Chief Executive Councillor, depute such
other officers.or experts, ag may be required, to
assist the Genera] Council on such terms and con-
ditions as may be determined by the Government.
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—

(8) The Government may from time to time
post officers of the rank of Class II and above with-
in the Council Area in accordance with the exigen-
cies; but while making such postings due regard
may be given to the views of the General Council.

(9) All Officers and other staff posted in the
Council Area shall be accountable to the General
Council for their performance and assessment of
their works recorded by the Executive Council
shall be in-corporated in their Annual Confiden-
tial Reports by the Government.

(10) Notwithstanding anything contained in
sub-section (5) above, the Government may, at any
time in consultation with the Chief Executive
Councillor, withdraw the Principal Secretary or
any other officer posted or appointed by it in the
Secretariat.

CHAPTER-III

POWERS AND FUNCTIONS OF THE GENERAL
COUNCIL.

E:l;jﬁt:rtt%c 18. Notwithstanding anything contained in

control andany other law or rules for the time being in force,

gg‘,fi?i‘;trg‘};e’ghe General Council shall have executive powers

Gonlrlll in relation to the Council Area over the following
Council. Subjec.tls’ -

1. Cottage Industry..

2. Animal Husbandry and Veterinary.
3. Foresti, other than Reserved Forest,
4. Agriculbure.

. Rural Roads and Bridges.

. Sericulture.

7, Education.

(a) Adult Educaton.
(b) Primary Ecducation.
(c) Upto Higher Secondary including
Vocational Training.

)
6
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e Other matter
8. Cultural Affairs. the bfon“&‘;’f "ver
9. Soil Conservation, ;]::doidé?&:
10. Co-operation, gg’:;;?ll,
11. Fisheries. for
12. Panchayat & Rural Development,
13. Handloom & Textile, the
14. Public Health Engineering -Drinking
water.
15. Minor Irrigation. Clas
16. Social Welfare,
17. Flood Control Schemes for protection of r_ © mer
villages (not of highly technical nature). the
18. Sports & Youth welfare. tice
19 Weights & Measures.
20. Library services. 3 e
21. Museum and Archaeology - ng:ﬁ
22. Urban Development, Town & Country
Planning. : -
23. Tribal Research. AI:
— 24. Land and Land Revenue. Po.
95. Publicity & Public Relation. =
26. Tourism. N
27. Transport. :
28. Any other matter connected with deve- the
— lopment. bei
29. Municipal Board, Improvemen b, S’ \.‘* ' bt
Distr?ct of Boards p& other focerlll‘f:esltf bt
Government of Village Administration. ﬁ:’o‘;s ll:‘f}'
30. Tribal Welfare. and collec f}‘;
31. Market and Fair. Ce
32. Lotteries, Theaters, Dramatic perfor- 1o
mances & Cinema. - m

33. Vital Statistics including registration of
births and deaths.

34. Food & Civil Supplies,

o R A



THE ASSAM GAZETTE. EXTRAORDINARY JULY 5, 1995 90!

Otber matter 19. Subject to 'the general policy of the Go-

to be under ;

the control vernment, the General Counci] shall—

and admini-

stration of the " G I

General (i) formulate integrated development plans

Council  ¢ov the Council ‘Area;

(ii) implementl schemes and programmes for
the development of the Council Area;

(iii) have powers to appoint Class III and
ClaSSme staff within the Council Area;

(iv) have powers to regulate trade and com-
merce within the Council Area in accordance with
the existing laws including issue of permit or
licences to individuals within the Council Area;

(v) guide customs and traditions and social
justice of the Rabha community according
to the traditional laws:

(vi) organise special recruitment drive into
Army, Navy, and other para-military forces,
Police Forces and other Central Government
establishments for appointments of the persons
belong to the Rabha community;

(vii) allot permits for trade and commerce to
the people residing in the Council Area preference
being given to the Rabha community.

Fge Yoty e, B e R

Powers to 20. (1) Subject o the provisions of any other
gﬂﬁoi%ugifylaw for the time being in force, the General Coun-
taxes, cil shall have the powers to collect within the
Council Area such taxes as are nayable under the
law for the time being in force in the manner as

may be prescribed :

Provided that she tax or taxes as aforesaid
shall be collected from such date as may be appo-
inted by the Government by notification in this
behalf in the official Gazette.
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(2) Subject to sub-section (1) and such maxi-
mum rates ag the Government may prescribe, the
General Council shall :(—

(a) levy tolls on persons, vehicles or animals
of any class, for the use of any bridge or road other
than kacha road, or ferry constructed or establish-
ed and managed by it;

(b) levy the following fees and rates, namely :
(i) fees on the registration of boats or vehicles;

(ii) fees for providing sanitary arrangements
at such places of worship, pilgrimage, fairs, melas,
other public places within the Council Area as
may be specified by the Government by notifica-
’hlon in the Oﬁ'imal Gazette

-
% 32
1

B LR TR CLERYNE  TE
wi R BERE on

(111) fees for hcences,

(iv) water rates, where arrangements for irri-
gation or drinking water is made by it within the
Council Area,

(v) lighting rate where arrangements for
lighting of public street or places are made by it
w1th1n ‘the_ Councﬂ Area
] 1 =T '°""'—"-§| %‘ "‘9«-%’ m‘

(3) Noththstandmg anythlng contained in the
foregoing sub-sections, the General Council shall
not undertake registration of any vehicle or levy
any fee in respect thereof and shall not provide

sanitary arrangements at places of worship, pil- -

grimage, fairs, melas or other public places within
the Council Area or levy any fees in respect thereof
if such vehicle has already been registered by any
other authority under the law for the time being
in force, or if such provisions for sanitary arrange-
ments hag already been made by the Government

or any other local au‘tlhorltv )
.mu.\“ oy o bl U »ﬂ"*‘*"it-t?‘lﬂwﬂi'@ T

(4) The collection of tolls, fees .. rates and the terms
and conditions for the imoosition thereof shall be such
as may be presceribed by the bye-laws. Such bye-laws
may interalia provide for exemption from all or any class
ol cases,



THE ASSAM GAZETTE, EXTRAORDINARY, 1LY |, 995 90y

B) The Geheial Council may levy fees op taxes on
any or all the subjects assigned o e VOlage Connai

f.:’:;:‘ n‘J'I’“._ 21. Notwithstanding  anything contamed jn this Aet,
tioue. the Government may, in conultaton  witn the General
Counail, entiust,  eithe . conditjonail or without
any condition, o the General Counel or the s offieor
any funcltion in relation 0 any matte;  not enumerated
in Section 18 o which the execntive power of  the

Government extends,

-t oA 22, Notwithstanding  anything contained in Secion 5,

acquire, hold " h :

aud dispose the General Council, subject to the evious approvair of

of propertys the Government and subject to such terms and conditions
as may be imposed by the Government, shall have the
power to acquire, hold oy dispose of any immovable pro-
perty or movable property the value of which exceeds
Rupees One lakh and to enter into any contract or

agreement with any party oy authcrity,

:‘;"I‘:f l;;‘e_ 23. (1) The General Council may, subject to the pro-
laws, visions of this Act and therules made thereundey and

subject to the approval of the Government, make bye-~
laws to be applicable within the Councjl Area with res-
pect to all oy any of the matters enumerated in sections
18, 19, 43 and 44 for the regulation, control and adminis-
tration thereof.

(2) Al] bye-laws made under sub-section (1) above,

' r—- shall have effect upon their publication in the official

Gazette,

CHAPTER-1V

THE EXECUTIVE COUNCIL.

24, (1) The Executive Council shall consist of the
The PExecU-Chief Executive Councillor and the three Executive
tive Couacil. : : A :
Councillors elected jn accordance with the provisions of
sub-section (4) of section 6.
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i t..~-¢n|

i i gk

(2) The Chief Executive Councillor  shall be the
Chauaman oi we uixccudve Council and shall preside
ovep the meetings thereof,

(3) Any casua)l vacancy among the members of the
Executive Council occuring by reasons of death, resig-
nation, removal or otherwise shall be filled through
election by the members of the General Counci] in the
same manner as provided in sub-section (4) of section 6

Provided that no act or proceeding of the Executive
Council shal] be called in question or shall become invalid
merely by reason of any wvacancy among its members,

(4) The manner of ransanction of business of the
Executive Council shall be such as may be determined
by the General Council by bye-laws made by it with the
approval of the Government.

(5) The Executive Council shall be collectjvely res-
ponsible to the General Council.

Term of 25, A member of the Executive Counci] shall hoid
office of the i il

Exocutive  Ofice un 1 he—

Council.

(a) ceases to be a member of the General Council, or

(b) resigns his office in writing under his hand ad-
dressed to the Chief Exectitive Councillor in which case

~

. 7

the resignation shall take effect from the date of accep~ .. - -

tance thereof :

Provided that in case of the Chief Executive Coun-
cillor, the resignation shall be addressed to any one of the
Executive Councillors,

Powers and 26 (1) The executive powers of the General Council

functions of shal] vest in the Executive Council.
the Bxecutive

Council.

e

<
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(2) All orders or jnstructions made or executed by
the Executive Council shall be deemed to have been made
or executed by or under the authority of the General
Council,

(3) Every order made or instruction igssued or reso-
lution passed by the Generul Councjl shall be authenti-
cated by the signature of the Chief Executive Councillo,
or in his absence by any o« of the Executive Counciliors,

General 27. (1) The Chjef Executive Councillor shall Le the
g’;;f{%‘;iéﬁfc}*ie{ of the Rabha HHasong Autonomous  Councll and
tive Coun— shal] exercise such powers and discharge such functions

l = 3 .
cillor as are conferred on him by or under thjs Act or the rules
made thereunder. . GIETEARS s Y
PR
(2) The Chief Executive Councillor shall, for the
smooth and convenient transaction of business of the
Executjive Council, allocate among the Executive Coun-

cillors such business in _such manner as he mev deem fit,
gk 4

- -

'.r..:.";& 0

Special BOW’, 28. (1) The Ex_ecuﬁve Council may, in cases where the

g;?;; ﬂv':“:f Chief Councillor is .required to take, in accordance with

Councillor. the provisions of this Act or the rules made thereunder
or any other law for the time heing in force, any action
subject to the approval of the Executive Council by a
general or specia] resolution, authorise the Chife Exacu-
tive Councillor to take such actjon subject to such condi-
tion, if any, as may be specified therein in'Hnticipation of
such approval.

(2) Whenever the Chief Executive Councillor takes
any action under sub-section (1) above, he shall inform
the Executive Council forthwith and shall obtajn the
approval thereof,

Meeting of 29, (1) The Executive Council shall meet at least
e Executiveonee in every three months for transaction of its business
at such place and time as the Chief Executive Councillor

may direct,
|

(2) The meeting shall be convened by the Chief
Executive Councillor by giving seven clear days notice
in writing to each member of the Executive Council.
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Quorum. 30. The quorum for transaction of business at a
meeting of the Executive Council shall be three members
including the Chief Extccutive Councillor.

CHAPTER-V
THE VILLAGE COUNCIL

o o 31, The Village Council shall be a body corporate
O »

village Coun-having perpetual succession and a common seal] with
cil. powers to acqujre, hold and dispose of property and shall

sue or be sued by its corporate name,

Constitution 32. (1) The Village Counci] shall consist of 10 (ten)
%eﬁii\{ ilage,  embers of which 5 (five) seats shall be reserved for the
Rabha Community out of whijch at least one shall

be a woman.,

(2) Every member of the Village Council shall be
entitled to such sitting allowances as may be fixed by the
Village Counci] subject to the approval of the General
Council and the Government,

(&) The elected members of the Vijllage Council
shall, at the first meeting after the election, elect from
among themselves, in the manner preseribed,—

(i) one member to be the President who shal] also
be the Chief of the Village Councjl, and

(i) one member to be the Vice President who shall
he the Deputy Chief of the Village Council,

Term of 33, (1) The term of office of the Village Council

office shal] be five years from the date of the first meeting as
appointed by the Government after the election of the
members, unless dissolved earlier under section 68:

Provided that the Governor may, Iif he is satisfled
that circumstances exist wh ch render the holding of elec-
tion, as provided, impracticable, extend the term for a
period not exceeding one year,
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(2) Notwithstanding anything coutained Iin sub-
sectjion (1) above, the President or the Vice President of
a Village Council shall cease to hold office as such for-
thwith if he, for any reason, ceases to be a membex,

\3) Notwithstanding anything contained in sub-
section (1) or sub-section (2) above, the term of the
Village Council shall be co-terminus with the General
Council,

I}csignagun 34. (1) Any member of the Village Council may, at
of the Vill- any time, by giving notice in writing addressed to the

o C°““d"President, resign his office :

Provided that in case of the President the notice
shall be addressed to the Viece-President.

(2) Such resignation shgall take effect from such date
as specified in the notice or if ng such date is specifed,
from the date of its receipt py the office bearer addressed.

Rcm%vﬂl off 35, (1) The President or the Vice President or hoth
the Village Of a Village Council may be removed from office by a
Council. resolution carried by a majority of the tota] number of

the elected members at a special meeting of the Vijllage
Council called for the purpose upon requisition made in
writing by not less than one third of the members of the
Village Council.

(2) The Government, after giving an oppurtunity to
an elected member of the Village Council to show cause
against the action proposed to be taken against him and
after giving a resonable opportunity of being heard may
by order remove him from the office if he—

L

(a) after his election, is convicted by a crimina] court
of an offence involving moral turpitude punishable with
imprisonment for any period exceeding six monthg; or
- ' o i . -
"

(b) incurs any of the disyualifications mentioned.
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in section 54 after his clectinn as member of the
Village Council ; or

(c) is absent from three consecutive meetings
of the Village Council.

(8) Any member of the Village Council who is
removed from the off ce under sub-section (2) above
may, within thirty days from the date «f the order,
appeal to such Judicial Authority as the Government
may preseribe and the avthority so prescribed after
admitting an appeal may, after chmplying with the
normal and fundamental principles of judicial procee-
dings, pass such order or orders cither confitming or
modifying or setting aside the order’appealed against
and .pending the final disposal of the appeal, may
pass such other interlocutory order or orders inclo-
ding stay of operation of the order appeal:d against.

(4) The order passed by the Judicial Authority
referred 1o in sub.section (3) above, on 'such appeal
shall Dbe final. it '

. 36. Any vacancy in the office of the President or
Filling wp the Vice Presidert, by reason of death, resiznation,
e Cetey removal or otherwise, shall be filled up within one
of the Presi- month from the date of occurrence thercof, from
dant or the amongst the elected members of the Village Council
yise-Presl- jp the same manner as has becn provided in section
? 32 for the election of thé President or the Vice-

President, as the case may be.

Salariess 37. (1) The President and the Vice.President
allowances . shall be whole time functionaries and shall be paid
and other out of the Village Council fund 'such’ salaries and
emoluments- a]lowanges as may be prescidbed.

(2) The sther terms and conditions “of service of
the President and the Vice-President shall be such as
may be prescrited. '

Powers, 38. (1) The President™of the §Village Council
functions — ghall be responsible for the maintepange of records
a?ghcdg?::i- of the Village Council,’ f.r the admidistrative
Jent and the €Ontroi and supervision of all officers and employ-

Xicc.Prc;i— ees in the Village Coungil,
ent.

(2) The President shall exercgise such powers,
discharge such duties end perform such functions
as may be entrusted by the Villace Co ne.l

W
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(3) The Vice—President of the Village Couacil
shall cxercite such of the powers, perform such of
the fuuctions and discharge such of the duties of
the Prerident .as the President may, from time to
time subject to the rules if any made in this be-
balf by the Government, delegate to him in writing.

(4) Notwitastarding anything contained in the
foregoine sub-sections, neitler the President nor the
Vice President shall exercise such powers, perform
such functions or discharge such dutesa« may be
required by the rules made under thi, Act to be
exercise”, performed or discharged by the Village
Council at a meeting.

Meeting of 39. (1) The Village Council shall meet atleast

the Village once in every three months for tramsaction of its
Council,

business,
O

(2) Tne meeting of the Village Council shall
be held at the office of the Village Courcil or at
such other comvenient place at such time ag may
be notified by the President :

Provided that the first meeting of the Village
Council after the election shall be held 'on svch
date and ;ime as may be appointed by the Govern-
meﬂ.tn

Oath or 40, Every member of the Village Council shall,
affirmation. pefore taking his seat, make and subscribe,
before such person zs may be appointed by the
Governor in this behalf, an oath or affirmation in

the manner and form as may be prescribed.

41. The quorum necessary for transaction of
business at a meeting of the Village Council shall
be 4 (four) members and the decision of the Village
Council shall be by asingle majority of. votes of
v the members -present.

Quﬂrum-

Office of 42. (1) There shall be an office of the Village

the Village Council at such place as may be determined by

Council. the Village Council with the approval of ‘the
Government.

(2) The Government shall, in consultation with
the President of the Village Council, appeint a
Secretary to the Village Council.

(3) The Secretary to the Village Council shall
be the Chlef Executive of the Village Council and
shall act under the direction and control of the
President. All other officers and <t<ff h il be
subordinat to !im.
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(41 The Secretary shall be present and rake
part in the discussion of all the meetings of the
Village Council or eny Cormmiltee of the Village
Ccuncil and may, with the congent of the Presi-
deat or any other person  presiding over such
meeting for the time being, 53 the case may be,
at any time make a statement or give explsnation
of the facte and circunsgtances but shail not be
entitied to vo ¢ 10 any spch meeting.

(5) The Government wmay, in consultatim with
the Picsident, depute such other officeis >t experts,
at may be requircd, to amist the Village Council
'n rgch torms and conditions as may be deter-
nmed by the Goverpment.

(6) Tae Goverement may, from time to time,
post such otter cfficers or staff as may be required
so as to meet (he exigencies but while making
such posting due r:gard may be given to the views
¢f the Village Council.

(7) All officers and staff posted in the Viliage
Council Office shall b: sccountable to the Viltage
Council for their performances and assessment of
their works recorded by the Village Council shali
be iocorporated in their Annual Confidential Re-
poits by the Government.

8) Notwithstanding aaything contained in
any of the foregoing sub sections, the Government
may, 8t any time. in consujtation with the Presi-
dent, withdraw the Secretary or any other officer
or staff rosted or appointed by it in the office
of the Village Courcil.

CHAPTER-VI

POWERS AND FUNCTIONS OF THE
VILLAGE COUNCIL

Subjects to 43. Notwithstanding anything contaiged in
be under any other law or rules for the tims being in force,
the contral the Village Council shall have the executive power
nuu—auo—» in relation to the Village Council Area over the

of the Vi- following subjects ¢

!iﬂagecoun—-
1. Agriculture including Agricultural Bxten-
sion.
2. Animal Husbandry, Dairy Development
and Poultry.

Ve
o
—
'
L
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4. Social and Farm Ferestry/Minor forest
produce, fuel & fodder.

5. Khadi, Village & Cottage Industries.

6. Rural Heusing.

7. Drinking Water.

8. Road, building, culverts, bridges, tunnels,
wat:rways and other weans of cemmu-
nication,

/

9. Rural Electrification.

10. Nonconventicnal Energy Sources.
11. Poverty alleviation programnme,
12. Education inclusing Primary Schools.
13. Adult & Nou.for al Education.
14. Libraries

15. Caltural Activities.

16, Markets and Fairs.

17. Rural sanitetion.

18. Public Health & Family Welfare.
19. Women & Child Develepment.

20 Social Welfare including Welfare of
handicapped & mentally reterded.

21, Welfare of weaker section and in particular
the SC/ST.

22, Public Distribution System,
23, Maintenance of Community assets,

24, Construction and maintenance of Dharamsalag
and similar institutions.

25, Construction and maijntenance of caitle
sheds, pounds and cart stands.

26. Maintenance of public parks and play giounds,
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Z7. Coanstroction and maimtenazce of slaughter
houses.

98. Maintenacce aand regulatica cf mapure.

29 Such other functions 25 may be entrusted
by the Goverameat from time {o time.

Osth 44. Subject to tte general policy of ti.e Govern-
matters to ment and subject to the geperal control and
beunder the gyporvision of the Gemeral Council, the Village
contolasd copncil shall—

sd=isistra-

goa of the

Vidlage (1) formu!late imtegrated dcvelopm:nt plans
Cozc2 for the Village Cemncil Asez,

iii) implemert schemes ard programmss for
the development of the Vil.ge Conncil
Area,

(iii) have powers o z2ppcint Class-III and
Class-IV si=ff ef the Village Couaci,

{iv) have powers to resrlzte wrade gné com-
werce within the Vilizge Ceurcil Area in
accoriance with the existing laws incla-
ding issue¢ of permiss or licencss to
indivicnals with e the Village Courcil
Arca.

(v) guide custcms 2sd trad:tions snd social
justice of the Rabha Commaunity ageor-
diog to their t aditional laws. and

(vi) <lot permits for wade and commerceto
the people residimg in the Village Council
Area pr: ference being given to tue Rabba
community.

Powcr to 45. (1) Subj-c: to the provisi>ns of any other
impose, levy laws for the rime being in ‘orce and subjct o
oty the previcus approval of tae Geseral {ouacil, the

Vilage Council shall have the prwer tu ¢4
within the Villsge Council Area such axes agere
payatie under the law for the time beiog m force
in the manmr as may be prescribed :

Provided that the tax or taxes as aforessis shall
be coliected from such d-te as may be appointed
by the Governmeot by nctification im this behalf
in the Official Gazette.
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~ (2), Subject to sub.section (1) and such maximum
Jates as the Governthemt may prescribe, thie Village
-.Qounpil: |hall,—

v

(a) levy tolls on persons, vehicles or amimals
of any class, for the use of any bridge, or road
other than kacha road, or ferry constructed or
established by it ;

(b) levy. the following fées and rates namely—

. pjrkﬁ')L fces on _1-he~-rgegljﬂiraiion of boats or
MLDLG O vehicles ;
3 VIRG

‘5(:- - (ii}“*fees’ for pioviding sanitary arrangements
‘at-suck®®places of worships, pilgrimage, fairs, melas
or other <public' places ‘within tte'Village Council
Area as may be spccified by the Government by
notification ia2 the Official Gazette;

(ifi) fees for licences;

(iv) water rates where arragements for irri.
gation or drinking water is mace by it within
the Village Council- Area;:

(v) lighting rate where arrangements for ligh-
.ting on public streeis ¢r places are made by it
witkin the Village Conicil Area. i

S | 5 . n . a ]
(3) Notwithstanding anything contained in the
, foregoing sub-sections, the Village Council shall
not undertake registration of any --vchicle or levy
-apy’ fee ia- respect thereof and shall rof. provide
B s sanitary ‘arrangements at places of worship, pilg-
N~ rimage, fairs, melas or other public places within
L1he Village Council Area orlcvy.any fees in res-
- pect thereof, if such vehicle has already been reg-
istered by any other authority under the, law for
- the time being in force or if; such .provision for
sanitary arpangements has already been made by
the ' Goverpment or any other local authority.

e (4-5'. The ‘colléction of 'tolls, fées or rates aond"
the terms and conditions forthe imposition there-
‘of ‘shall be " sugh’‘as may “be ptscribéd by “the
bye-laws. Such bye.ldws' may interalia provide for
pﬁmption from all or, -any class of cases.

pR&Y)r
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Power to 46, Nq’lwi{hal_t\audiné an}thing”éo;‘ftaindd Iﬁ this Act,

°&““:‘ fun- the Governmeit may, in consultation with the Village

ovionks Council, cptrust either conditionally of Without'smy
condition to the Village Council or its officers any
functions in relation to any matter not enumerated
in Section 43 to-which' the ¢xecutive power of the
‘Governmeiit extetids. J SR

Power to ac- 47, Netwithstanding anything contained in sec-
&m&ishgtg tion 31, the village Council subject to the previ-
of property. 0us approval of the Government and subject to
such terms and conditions as mdy be jmposed by
the Government, shall have the power to acquire,
hold and dispose of avy immovable property or
movable pioperty the value of which exceeds rupees ‘
fifty thousand 2nd to enter into any, @greement
or contract with any patty or authorjty, =

T
O & 4

CHAPTER—VII
ELECTION

Delimitation. 48. (1) There shall be 10 (ten) constituencies in a
Village Council Arez for electing members to the
Village Council. Each such constituency shall be a
single member constituency and shall be territorial.
(2) There shall be 26 (twentv six) constituencies
covering' the Council Area fur electing metnbers to
the General Courcil. Bach constituency’ shall bea
single member constituency and territorial. *

(3) The Government shall, by ordef published
in the Official* Gazette, 'determine the territorial
limits of the constituencies into which ¢€ke Village
Courncil Area "or the Council Area shall be deli-
mited for-the purpose of election of members to
the Village Council and the General Cogncil.

Power to 49. Netwithstanding anything containcd ip Sec-
amend or'tion 48 above, the Government may, by order
:_fti:‘;ﬁg;"‘ published in the Official Gazette, dﬁzr or amend
* the order made under"_Sep_ﬁQn 48 s Giske
Provided that mo sieh order shali be made
after the commencement of the election process.
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Electoral
rolls.

Right to
vote.

50.'(1) Subjéct to 'the 'ﬁi'c':’visions of ' this 'Act
and the rules made thereunder, so much of the
electoral roll for the Assembly Constituency 'in

foice on the last date of ncmination, as'is relatab'e”

to a Village Council constituency, as . defined in
clause (b) of Seéction 2, shall bé the electordl roll

for' that Village Council angtifudhcy,

(2) The eclectoral olls of the Village Council
constituencies as are rclatable to a constiluency of
the General Council, as defined in | clauze (b) of
Section 2, shall be the electoral rollfor the consti-
tuency of she General Council.

i

0 (10,39«

(3) Persons whose names are included in the
electoral roll as aforesaid in sub-section (1)or (2)
above, shall be the electorate for the election of
members .of the Viliage Council or the ,Geanersf

4

eyl o

Council, as, the case tay be., L Y
; ¥ . . vyt iz e

o fuag: 223, i

T 28 "L 88 1o L iony

C v Sl SRS

(4) The Govermment shall, at the time and
in the manner prescribcd, cause to be published
the electoral roll in respect of a censtituency.

C)Sy |15 0 f
Iy qiien

1 i [

51. (1) Save as otherwise -provided pia() this Aot
every person whose name is entered in the electoral
roll for the time beingciniforce, of any:coastitusncy
shall be entitled to vote ip that constituency.

a8 p ¥ el (d
e ianovets 13 7d uoxit sd y. . 28 9%a
10

1.(2) No_ person shall vote at an clegtion® in
any ‘constituency; Uif he 'i§ §{1‘l_);écig~j to"‘any” of*/ the
disqualifications référred! to ‘i “Sdction” 10° of the

Representation of Peoples Act, 1951, ity
b 2 : 14 ] Y «
g . (oot utd Y unewed

(3) No person shall vote in moré jthm'l one
constituency. I L) gpp of
i I T [T¢. A f oo Mo
IR T ey vy g 99l
| rri»d T vd i $hoatoen
(4) No person:-shall vote in’ the:sHive constie
tuency imeré tham Once.’ o i iz oyl

: Lo lop 10D

Fanen

=521l 2upaidd
-t T 1108
lo  qidersim
-0 onolil 7
booh j-:.a:'.
=00 Lt

s

Central
Act, 43 of
1951.
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(5),No person, shall yote at any;elcctlom, if he
is confined in a priscn, whether  tnder @ scntence
of imprisonment or otherwise ‘o jn 'the, lawTul
custody of police : o)

_Provided that notbing i this aqb-scctmn shpll
apply to a person subjocted to ‘preventive deteri-
tion under any law for the time being  in Pt'm:é"

i ' 59, Election of members ' shall 'be ‘held in
E:gtl):?s.d accordance Wlth the rules' made vnder’ sectlon “60°
and tbe first clection for the ~purpose of ‘consti-

tuting the Geneial Council and' the V:lla e-Coéurcil”

sha held on such date or dates' as ‘the ‘Govern«*

e\ ment may ‘direcd in consultation with the interim

~e BV Rabha Hasong Executive Council referred te in
section 80.
i i GEIEE TRER .1‘:} |
i : ](—‘_ 3! ¥ ¢
Qualifica- 53. A person shall be quahﬁed to be* clccﬂfd"
‘1%‘}’; me-as member of either the “Villageé Coundil or He”
Village  Co- General Council if heis an elector as defined in
uncil or clause (f) of gection 2. -
General Co- , 3
ouncil, i v ey vk od T i)
. : emgviregn OHF N
gariasr i hor 1R ool ol
Disqualifica— 54. (1) A person shall not be qualified for
tion for me- beipg elected either to the Vlllage Council or the
?3&1‘;:’1’ Ochneral Council, rifi= 2% 10001 u{i il) .Je o) selgidl
uncil  for : i e ' os1aq ,“ WV _
General Co- (a) hei IB ‘not a citizen of Indla:,u aily 90! o
uncil, ) 154 V4 (i ”ijli U l'mliq
(b) . he lls less than 18 years of age on such
date as may be fixed by the Government ;
or
: (c) he has , been :lcctqd'] to ,anyj ,an }3@11 ey
W Panchayat within the, ﬁtatq of At mﬂ,g}" &

(@) be is in" service of the Contral’ oy “Stits
Government, Municipality or other autho-
rity ; or .
' | o) oM (E)

(¢) he has either d:rcctly or xndlﬁéatly thy2
himself, or by the person or employer or
cmpIOyee, any share or interest in any
contract with, by or on behalf of the
Village  Cauucil, Generaly. Lcuneilior a

Municipality or Pancheyat; ?‘&ﬂﬂﬂ »the;
Council Area :
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- Provided that no person shall be deemed
to ‘l.)e s0  disqualified by reason, only of his
having a share or interest in a public com-
pany, as defined in the Companies Act, 1956,
which contracts with' o is employed by a
Municipal Authority or Panchayat within
the Council Area ; or ' :

(f) he has ‘been dismissed from the
service of the Central or State Government
or a Jocal authority or a Co-operative Society
or 'a Government' company as definied in
the Companies Act, 1956 or a’ Clorporas.
tion owned ‘or* ‘controlled 'by the Central.or
the State Government for misconduct , invol-
ving moral ‘turpitude ‘and five ycars, have
not elapsed from the date '0f such dismissal ;
or i

iyl

" (g) he hias"been adjulged by a corpe:

tant ‘court fo be. of unsound mind ; or;

[+ .1t

-"(h)’he has been convicted by a_ coutt
of'an offence involving moral turpitude puni-
shable withimprisonment for a period. of
more’ than' six'“months or ‘an offence under
Chapter IX A'of the Indian’Penal Code,or .
Chapter "I11I, Part‘I1I c1>r Part \..'_VI{ _Eot:i - the,
Representation of ‘Peoples ‘Act, 1951 and five.
R Chive. bt Sapocd rond. S gate TOF
expiration of ‘the sentence : =~ .0 . .

LTI :

years ‘have not elapsed’ fro
: 91 10
q 2L 9l L ,,{"-ii;--_-}‘-,

Provided that a person shall not be

> disqualified under this section;; by roason
only -of his being a member,, President .oF,

Vice-President of the Village Conngil ar-a,
member, Chief  Executive , Coungillar,gs:
Executive Councillor of the General Cowncikd

e L) b {  oqil 0) mid

Filling up 185 " Where the' office of any, mgmher.
of vacancies: oo mes vacant by reason of his death,
resignation, removal or otherwise, the., vaca-

ncy shall be filled py,..elecﬁogl,-.ln_,f;aoqor_ Vi

nce. with the provisigns;of this Agt.and the,

rules made RereWRder: id v ogbol, Yaineid

Central
Act of
1956

Central
Act of
1956

Central
Act No. 4
of 1850

Central
Act No. 43

0 of 1951

e i
coibagn
ot I'_“Jl o
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Validation. 56.. Where the members  elected at an
election are restrajned from functioning on
account of the election as a whole being -
set aside by order of a court, anything
done ot auy action taken by such mem-~-
bers, _before they are, so restrained or be-
fore the election is 80 set aside, as the.
case may be, shall be deemed to have
been validly done or taken,

r;lbliﬁgoﬂf 57, The names of all persons elected
Coonons. > to Village Councils and the General Council
shall be published by the Government in
the Official Gazette and- ppon such publi-
cation, the Village Councils and the
General Council shall be deemed to have .
been, duly constituted. .

Vacation of 58. If an elected member is choosen

o to be a Member of Parliament or the
State chlslature and-ef-General —Couneil .
in_case - of -a- member-of —the—Village Coun-
eil; then at the explratmn of fourteen
days from the date of publication in the
Gazette of India or the Official Gazette,
as the case may be, of the declaration
that he has been Sso "choosen, the seat , of
such member in the General Council er
the —Village Council, - as—the —case-may=be,
shall become vacant:unless he has previ
ously resigned his seat in the Parliament,
or the State Legislature .or—the—General
Ceouncil, as the case may be.

Disputes (1) No electlon shall be called in

B diog questlbn eXcept by an election ' petition,
presented 'in such manner as may be pre-
seribed -and before such authority as may
be -appointéd by the ' Governmcnt from
time to time, by notification in the Offi-
cial Gazettc

Provided that no person below the
rank of 'assistant District Judge, in case
of ' member 'of ‘“Village ‘Council and
District Judge, within the meaning of Article
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236 of the Constitution, in case of member
of the General Council, shall be appoin-
ted for the purpose.

(2) No ‘election shall be called into
question except on any one or more of
the following grounds, namely ;

(a) that'on the date of his olection
the iteturned candidate was' not
qualified or disqualified to be
choosen to fill the seat in the
Village Council or the General
Council, as the case may ‘be;

(b) that corrupt practice ‘’has been
committed by a returned candidate
or  his  election ‘agent or ‘by any
-other person’with ' the iconsent of
the returned candidate/ or his
election agent, '

Esplanation . For this purpose, ‘corrupt:practice’ shall Central Act
_ _ - : ST 43 of 1951
-mean rany of -the corrupt practices specified
in section 123 of the  Representation ' of
‘Peoples Act, 1951. ;

(c) that any‘ nomination: has been i:ﬁ.
properly rejected ;

'(d) that the result of the election in so
far as it concerns the. returned
- candidate has been materially

raffected—: oy
2 5,4
(i) by the improper -acceptance of any
nomination; or

(i) by any corrupt practice committed
in the 'interests of the returned can-
didate by an agent. other than his
election agent; or -

i P 5

(iii) by improper ‘receptionj.irefusal or

rejection of any vote; or
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(iv) by reception of any vote which i
void ; ox s

(v) by any non-compliance with the pro-
visions  of this  Aet, or ofany rules
or order made therennder, )

(3) At the conclusion of trial of any
election petition, the authority ‘appointed
under sub-scction (1) shall make an order—

(@) dismissing the election petition ; or

(b) declaring the election of all or any
of the returned candidates to be
void ; or T

(c) declaring . the election of all or any
of the returned candidates to be void
and the: petitioner or any other
candidate to have been duly elected.

(4) If a petitioner, in addition torcallipg
in question the election of a returned can-
didate, make a declaration that he himself
or any other candidate has been duly ele-
cted and the authority under sub-section (1)
is of the :opinion that—

(a) in fact’the petitioner ¢r such other
candidate has:received the mejority
votes, or:

(b) but for the votes obtaind by the
returned candidate by corrupt pra-
ctice the petitioner or such other
candidate would have obtained the
majority of the valid votes, the au-
thority as aforesaid shall, after decla-
ring the election of the: returned
candidate t0 be void, declare the
petitioner or such other candidate,
as the case may be, to have been
duly elected. '
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Powers to 60. The Government may, by notifica-
“;?,’fﬁ.’;’}ﬁ? tion in tle Official Gazette make rules to
fgs dcclt;oﬂ regulate all crany of the following matters
¢ M for the purpose of helding election to the

Village Councils and to the General Council

under this Act:—

(a) the designation of the cfficer or
authority to whom the power to
determine the tcrritorial limits of
the constituencies under the sub-
section (2) of section 48 may b= de-
]egated and mai

o (b) the appoiniment of Returmng Offi-
cers, Presiding Officers and Polling
Officers for election >

(c) the drawing up of programme for
electlon

(d) the nomination of candidates and
security of such nominations ;

(e) the deposits to be made by the
candidates and the time and maoner
of making such deposits ;

(f) tl e withdrawal of candidature ;

(g) the appointment cf agents of candi-
dates ;

(h) the ﬁllmg up of casual vacancies ;

(1) the general procedure at the election
including the time , place and hours
of poll and the methods by which
votes shall be cast ;

ﬁ—/ (j) the fee to be paid on election pe--

t1t10n

(k) any other matter relating to election
or election disputes in respect of which
the Government deems it necessary

to make rules under this secuoa or

in respect of which there is no
provision in this Act or the pro-
vision is insufficient and in the
opinion of the Government, ade-
quate provision is necessary,
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GHAPTER — VIII
FUNDS, AUDIT AND BUDGET

Qeasill 61. (1) There shall be two funds to
Fund and D€ called respectively the General Coupcil
‘éi“l%?l Fund, weant {or tle General Council and
Fand.  the Village Council Fund mcant for the

Village Councils.

(2) Each fund as aforesaid shall be
under scparate Sub-Heads within the state
Budget to be held for the purpose of this
Act and all moneys realised or realisable
under this Act and all moneys otherwise
received by the General Coupcil or the
\ illage Council, as the case may be, shall
bs credited toGts rcsPectiv% fund.

(3) The Government shall provide funds
to the General Council Funi and the Vill-
age Council Fund from the Tribal Sub-
Plan and other resourccs in accordance
with the appropriate formulas to be worked
out keeping in mind the resources of the
Government, priorities or development works
in other areas including other tribal arcas
along with other relevant deciding factors.

(4) The following shall be deposited
to the Village Council Fund :--

(a) Contributions and grants received
from the Government. :

(b) Contributions and grants from the
General Council.

(c) All receipts on account of dona-
tion, rates, fees, taxes, etc.

(d) All other sums received by or on
behalf of the Village Council.

(¢) Land Revenue and local rates, if
any, on land including Tea Garden, which
falls in the Village Council Area.
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(5) The allocation made under these
Sub-Heads shall be in keeping with the
guidelines laid down by the Government
of India from time to time in the spirit of
the Constitution of Tndia.

() The Govcrnment shall not divert
the fund allocated under these Sub-Heads
except in exigencies, when there is unavoid-
able budget deficit.

(7) All funds, as may be allocated by
the Central Government or the State Gov-
ernment for the General Council or the
Village Council, as the case may be, shall
be assigned to it and shall be credited to
the General Council Fund or the Village

~ Council Fund, as the case may be,

(8) The General Council or the Village
Council, as the case may be, subject to the
provisions of loans by any law relating to the
raising of local authorities, raise with the
approval of the Government loans for the
purposes of this Act and create a sinking
fund for the repayment of such loan.

(9) The money credited to the General
Council Fund or the Village Council Fund
shall be applied for the payment of all
sums, charges and costs necessary for carry-
ing out the purposes of this Act.

(10) No payment shall be mades out
of the General Couacil Fund or the Village
Couricil Fund unless such expenditure is
covered by a current budget grant :

Provided that the General Council or
the Village Council, as the case may be,
may makc payments in terms of refund of
deposits by contractors or for urgent
works und: rtaken in an emergency or when
required by the Govecrnmentin the interest
of the public or under the decree or order
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of a civil or criminal court agaiost the
General Council or the Village Council, as
the case may be, and for such othercascs
as may be prescribed :

Provided further that such expenditure
shall be reported to the General Council
or the Village Council, as the case may
be, for taking such action under the prov-
isions of this Act as may appear to it to
be fcasible for covering the amount of
such paymer.ts.

(1') Surplus mcneys standing at the
credit of the General Council or the Village
Council, as th= cuse may be, at the end of
the Financial Year, shzll be invested in 2c-
cordance with such bye-laws as may be made-
by the General Counc:l, in this behalf :

Provided that no fundsstanding at ttz
credit of the General Council or the Village
‘Council, as the case may be, shall be lapscd
but shall be carricd over to thc budget ot
the next financial year.

(12) The General Ccuncil shall make
hye-laws for the mana~ement of the General
Council Fund and the Village Council Fund
andfor the procedure to be followed in respect
of payment of money into the said funds,
withdrawal of moneys ti.erefrom, the custody
of the moncys therfin und any other mstter
incidental thereto or connected therewith.

(13) TLe accounts of ‘he Gecneral
Council and the Village Council shall bz kept
in such form and meanncr as may be pre-
scribed in copsultation with the Accountant
Generza], Ass.m.

Auiit, 62. Subject to the provisions of the Com-
ptroller and Audit r General’s (Duties, Po-
wer and Conditicns of Service) Act, 1971 Ag;%f
and the rules and the orders made there-
under, the aulit of the accounts of tho
General Council and Village Council shall be
entructed by the Govceriment to the Com-
ptroller and Auditor General of India who
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Budget,

may submit to Governor such report there-
on as it may deem fit. The Government
shall trancmit the report to the General
Council and the Village Councils for discuss-
ion and consideration, Tl e General Coun-

.cil and the Village Councils <hall return the

report to the Gevernment with comments, if
any. The Govirnment shall lay such re;ort
along with the comments of thc General
Council an the Village Cruncils before the
State Legislature.

63. (1) The General Council shall at such
time and in such manner as may be prescrib-
ed prepare in each financial ycar a budget
of its estimated rccuipts and disbursem.nts
for the fellowing finauncial year .nd submit
it to.the Governmcnt by 1st November of
the current financial year. The Village
Couuncils a'so shell prepare its budget in
the like manner and shall submit the same
to the General Council for consideration
anG onward transmission to the Gover-
nament on or beforc the Ist Oct. bereof the
current financisl year,

(2) The Government' may within such
time a5 may be prescribed, either aprrove
the budget or return ii to theGencral Coun-

cil or the Village Council concerned, as

the cace may be, for reconsideration on the
observations of the Government, if any.
The Gereral Council or the Village Coun-
il concern:«d as the case may be, shall therc-
upon resubdbmit the budget alongwith its
cormments «n the observation and if the
approval of th: Government upon such
submission ¢r resubmission as the case may
be, isnot rcceived by the Gineral Council
or the Village Councils asthe case may be,
the budget .ball be deemed to have been
approved by th: Government,

(3) No expentiture shall be incurred
unless the budget of the General Council as
well &sthe budget of the Village Councils

are either approved or decmed to have

been approved by the Government.
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CHAPTER—IX
MISCELLANEOUS

Effcct of bye- 64. All the bye-laws, regulations made,

Law, e orders passcd and notification issued under
this Act by ti.e General Council «r the
Executive Council or the Village Councils
as the case ma)y be shall ke subject 1o
maintenance of security and safety of the
State of Assam and Government shallhave
the powers to take such steps &s may be
deemed necessary for the purpose.

Power 1o §5. T'he Government shall have the general

Suelst™ power (o issue ins‘ructions from time to
ume for the purpose of implementation o-
this Act.

Protection 66. All rights and interest of the nol

of the rights | iz o

of the nou- tribal citizens and other ethnic groups c ther

wbasand ihan  the Rabha  Community within

r ethuic _. .

grou the Council Area as exist at the commence-
ment of this Act, in matters pertami_ng to
their language literature, culiure, religion,
customs and traditions, trade and commerce,
industry, land, etc., shal' be protected.

Sopatiss 67. (1) Subject to such restriction
the Council a5 the Government ray impose all pio-
Area. pertics specified below and situated in the
Council Area shall vest in and belong to

General Council namrely, —
(a) all public buildings constructed or
maintained out of the General

Council Fund.

(b) all public roads which have been
constructtd and maintaired out
of the General Council Fund and
stones and other materials thereof
and also trees, erections, materjals
implements and things provided
for such roads;

‘c) all land and other proprriies mova-
hles or immovable transfcrred to the
(seneral Council by the Government;
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(d) Such propertics owned and con-
trolied by the Municipality ortle Panch-
ayat as may be assigned, to the Ceacral
Council by the (yvernment,

. (2) Notwithstandina anytling conla-
ined in sub-scction (1) above all the pro-
perties specified in  sub-section (1) and
construciicn and maiftepance of which has
been done out cf the Village Council
Fund shall vest in and belong to the Vills
age Council witlin the area in whicl. the
property is situated.

(3) The properties ves.ed under sub-
section (1) or (2) above and all othei
properties which may become vested in the
General Ccuncil, as the case may be, shall
be under the managemnt, direction and con-
trol of the General Ccuncil or the Village
Council concerncd as the case may be.

L’f‘“é’i‘;i',‘;i‘ 68.(1) The Governor may, if he is

Couacll,  satisfied, on receipt of a report or other-
B xecutive . b . : SLs

Counil,  Wise and in consultation with the Judicial

Idaoiu\c’;}lale Department of the_ Government  that a

*  sitution has arisen in which the adimini-

stration of the Ccuncil Area cannot be

carried out in accordance with the provis-

ions of the law for the time bcing in

force or the general or the special instruc-

tions issued by the Government {rom

time to time, by notification in the Official

'(‘ Gazettee, dissolve the General Council,

the Executive Council and the Village
Council before the expiry of the term
and assume to himself all or any of
the powers and functions of the General
Council, the Executive Council and the
Village Councils and declare that such
powers and functions shall be exercised
by such persons cr authority as he
may specify in this behalf for a period
not exceeding six months at a time,:

(2) Every order made under Sub-sec-
tion (1) above shall be la'd before the
Siate Legislature for approval and unless
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approve i by the State Legislature shall
cease t0 vperate on the expiry of thirty
days from the date on which the Assam
Legislative Assembly first  sits after the
issue of the orders,

sy ¢9+ When an order of  dissolution is
dissolution. 0o under secticn 08, with (ffcet from
ihe Jate of the orders—

(0) all the members of the Gemrq.l
Council, the Executive Cenncil
and the Village Ccuncils cshall
vacate their officcs ; and

(b) all powers, duties, functions of
the Gencral Council, the Execu-
tive Council and the Village
Councils shaill be exercised,
discharge and performed by such
authorities ¢r as may be appoint-
ed by the Governor in this behalf

Speciai

provision for /0. The Goverument shall consvlt an&I

Council  give due regard to the views ¢f the

AreS Gencral Council before any law is made
and implemented in tke Ccurcil Arca on
the following subjects, namely—

(i) the religious and social practice
of the Rabha Commuiity;

(n) the customary laws and proce-

dures of the Rabha Com-
munity ;

. (iii) Ownership and transfer of land
within the Council Area,

b v 71. Subject to the provisions of the

Jaw for the time bcing in force the Gere-
ra] Council shall have the power to
reserve jebs for the Schedul:d 'Tribes
within its jurisdiction,
Members, 72. The Chief Executive Councillor, the
Orcer: olo. Executive Councillors, the President and.
yees o the Vice President of the Village Coun-
P .  cils shall bedeemed to be public servants
within the meaning of section 21 of the
Indian Panel Code, |

L
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Validaion. 73, No act' or proceedings of %he
General Council or the Executive Coun-
cil- or the Village Council, as the ‘ase
may ,be, .shall be deemed to be inval
merely. by reason of existence of an
vacancy therein, or any defect or irregula-
rity in the comnstitution” thereof.

Indemnity. . 74, No suit or othér legal proceedings
shall lie. against the¢ Genital Council or
the -, Executive. Council or the 'Villagé
Courncil or any member, or officer or

. 'f_'lw““g

< Y

s “8islanv®

employee . thereof  for “anything done in -

good Taith or intended’ to be done in

pursuance of this Act, “or any rules or-

bye-law made thereunder.
Interpreta- . -70. If anmy question arises as to the

tion interpretation of this Act or the rules made. -

thereunder the same shall be referred to
the Government whose decision thereon
sha‘il_"'lgc; final.
76, If any difficulty arises in givin
Rf;%&g“:ig,f effect- to any provision of this Acﬁl thg
Government may, by order, do anything
not -incousistent with the provisions of this
Act as may appear necessary or expedient
for the purpose of removing the difficulty.
P 77. The General Council shall, within
satws the laws for the time being in force, take
steps to protect the demographic complexion
of the areas falling within its jurisdiction.
Aoplication 78. If any provision of the bye-law
o Acts of made by the General Council is repugnant
the Legisla-to any provision of the law made by the
sme.  Legislature of the State of Assam, with
respect to that matter then the bye-law so
made, whether before or after the laws made
by the Legislature of the State of Asaam,
shall to the extent of repugnancy be void
and the law made by the Legislature shall
prevail.
s i 79. (1) The Government may make rules
- ..providing for any matter which with any
provision of this Act is required to be
prescribed or to be provided for by rules.
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(2) Every rules made under this section
shall be laid, as soon as' may be after it
is made before the State Legislature, while
it is in session for a total period of four-
teen days which may be comprised in one
sessivn or intwo Or morc successive sessions
and if before the expiry of the sessions
immedjately following the session or the
successive sessions aforesaid, the State
Legislature agrees in making any modifica-
tion in the ryle or the State Legislature
agrees that the rule should not be made,
the rule shall thereafter have effect only
in such modifide form or beof no effect,
as the case may be :

Provided however that any such modi-.
fication or annulment shall be without pre-
judice to the validity of anything previ-
ously done under the rule.

Transitional 80. The Government shall, as soon as

provisions. nogsible, take steps for the ’ constitution
of an Interim Rabha Hasong Executive
Council by nomination until the General
Council is constituted under this Act.'
The Interim Executive Council  shall, in
addition, look after the duties of the Vlll-
age Gouncﬂs till the same are constituted .
under this Act.

Saving. 81, Nothing in this Act shall affect the
application of any law, whether made before
or after this Act, to the Council Area un-
less such law specifically provides for
exclusion of the Council Area of such
application,

Explanation. For the purpose of this section ‘Law’
shall, include any enactment, ordinance,
rcgulanon order, bye--law, rule scheme,
notification or other instrument having

the force of law.
M. K. DEKA,
Joini Secy. and I/C Secy. to the Govt. of Assam,
Legislative Department.
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